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doubtful mind, I cannot pronounce on that.

I am in the hands of the House. I have no
remedy,

SHRI SEZHIYAN : With your consent,
I want to move under Rule 109 that the
debate on the Bill may be adjourned till
tamorrow.

SIIRI S. M. BANERJEE : The other
day; Mr Raj Bahadur also moved for adjorn-
ment of the debate on the Bill on untoucha-

bility, under the same rule and it was
adjourned,
MR. DEPUTY-SPEAKER : TFor the

adjournment of a discusmion on a Bill, there
must be some vaild reasons.  In this case, the
punister himself has said that he entertains
some doubt. I think under these exceptional
circumstances, 1 should give my consent for
moving this motion. Under this rule, he can
move that the debate be adjourned. That 15
all. Not till tomorrow or any such thing.

SHRI SEZHIYAN : I beg to move :

“That the debate on the Bill he
adjourned.”

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That the debate on the Dill be
adjourned.”

The motion was adopled.

MR. DEPUTY.SPEAKER : We
take up the next Bill. Shri Khadilkar.

will

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABILI-
TATION (SHRI BALGOVIND VERMA)
ross—

SHRI S.M. BANERJEE : When Mr.
Khadilhar is present in the House and the
motion is in hiz name, can anybody else move
it

MR. DEPUTY-SPEAKER : He has given
the responsibility to his Deputy. Itis all right.

SHRI S. M, BANER]JEE : We accept it,
as a special case.
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MATERNITY BENEFIT (AMENDMENT)

BILL

THE DEPUTY MINISTER IN TIIE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA) :
Sir, I beg to move *:

“That the Bill further to amend the
Materuity Benefit Act 1961, as passed by
Rajya Sabha, be taken into consideration™.

Sir, in 1961 the Maternity Benefit Act was
enacted to securc uniformity in the paye
ment of mateinity henefit to wornen industrial
workers throughout the country in certain
industrics. There is then also the Employees®
State Insurance Act, 1948 which provides for
the payment of maternity bencfit.

Sub-section (2) of section 2 of the Mater-
nity Benefit Act, 1961 provides that—

“Nothing contained in this Act shall
apply to any factory or other estabilishe
ment to which the provisions of the Em-
ployces' State Insurance Act, 1918 apply
for the time being."”

The intention is that a woman worket
shoull ccase to get maternity benefit under
the Maternity Benefit Act, 1901 when she
gets the same henefit under the Employees'
State Insurance Act. 1948,

In accordance with the provisions of sec-
tion 50 of the Emplopees’ State Insurance Act,
18 mateinity benelit becomes payable after
a period of about mme months from the date
of application of the Lmployees' State Insu-
rance Scheme to  an arca subject to the fulfil-
ment of certain qualifying conditions in re-
gand to payment of contributions.

The Government of Gujarat brought the
Matermty Henefit Act into force in factories
with effect fiom  the 1st Mach, 1904,
The Employees” State Insurance Scheme was
extended to Ahmedahad with effect from the
4th October, 1964, Some employers in Ahines
dabad stopped payment of mateinity benefit
to women workers to which thay were entitled
under the Mternity Bencfit Act, 1961 before
the 4th October, 1961 on the ground that
they were not required to do so in view of
section 2 (2) of the Act. To meet the situas
tion, the Government of Gujarst amended the
Maternity Benefit Act, 1961,

#Moved with the recommendation of the President,
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In order to safrguard against the recurrence
of such cases it is proposed, through this Bill
to amend the Maternity Benefit Act, 1961 so
as to provide that in the cvent of the applica-
tion of Employees’ State  Insurance Scheme to
any factory or establshment maternity benefit
under the Mateinity Benefit Act would continue
to In available to women workers employed
therem, untul, they become qualified to claim
similar benefits under the Employees” State
Insurance Act.

Sir T commend the Bill o1 consideration.

MR. DEPUTY-SPEAKER : Motion
moverl 3

“That the Bill further to amend the
Maternity Benefit Act, 1961. as paswed
by Rajva Sabha, be taken into consideras
tion,”
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“Erern woman entitled to the pay-
ment of maternity benefit under this Act
shall, notwithstandng the application of the
Employees State Insurance Act, 1918, 10
the factory or other establishment in which
she 15 emploved, continue 1o be o entitled
until she bicomes qualificd 10 claim mater-
nity benefit under section 50 of that Aet.
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RHRI C. K. CHANDRAPPAN (Telli-
cherry) ¢ Sir, T rise to support this Bill. I
wonder why the government has come with

such an amendment so late. If I remember
correctly a umilar amendment has been moved
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in the Rajya Sabha a few years hefore and
it has been adopted there. Now after four
years the government is coming forward with
an amendment to this Bill in the House.

While supporting this amendment I would
like to take this opportunity to remind the
government that the enforcement machinery
with regard to the maternity benefit should
be such that it will be given to the lahbourers
or employees who deserve it. There are so
many industrics in the organised sector, like
the collicries, where the management is scut-
tling the provision of maternity bencfits to
thousands of women in their own way. I
hope this amendment will make the enactment
fool-proof and it will ensure that the benefit
will really be available to the women emplo-
yees. With this hope that the government
will ensure proper implementation, I spport
this amendment Bill.

SHRI BALGOVIND VERMA : This
Rill has been brought forward with a limited
purpose. By this amendment we want to
ensure that where the maternity benefitis  at
present available, if the *Employees’ Insurance
Act 11 brought into force on a future date,
that should mnot put the employees to any
difficulties, That is the object of this Bill,
and 1 has been supported by hon. Members.

MR. DEPUTY SPEAKER : The question
is:

“That the Bill further to amend the
Maternity Benefit .\ct, 1961, as passed hy
Rajya Sabha, be taken into (onsidera-
tion",

The motion was adopled

MR. DEPUTY-SPEAKER : We will now
take up clause-by-clause consideration. As
theie are no amendments, I will put all the
clauses to the vote together. The question
iss

“That clauses 2, 3, 1, the Enacting

Formula and the Title stand part of the

Bn]-"

The motion was adopted

Clauses 2, 3, 1, the Enacting Formula and
the Tutls were added to the Bill,

SHRI BALGOVIND VERMA : I beg to

move §

‘“That the Bill be passed”
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_ MR. DEPUTY-SPEAKER : The question
LR

“That the Bill be passed”
The motion was adopted.

13,14 hrs.

DRUGS AND COSMETICS (AMEND-
MENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D, P. CHATTOPADH.-
YAYA) 1 Sir, I beg to move :

“That the Bill further to amend the
Drugs and Cosmetics Act, 1940, as passed
by Rajya Sabha, be taken into considera-
tion™.

This is a wvery small piece of legislation to
extend the Drugs and Cosmetics Act to the
State of Jammu and Kashmir. The whole
purpose of the Drugs (Quality Control) Order
is defeated if the legislation is not uniformly
applicable throughout the country. Because
of the constitutional limitation it could not be
extended to Jammu and Kashmir, Now to see
that this is extended to that part of the coun-
try as well, we have brought this legislation
before the House.

The subject of the Drugs and Cosmetics
Act falls under entry 19 of the Concurrent
List which was made applicable to Jammu
and Kashmir only in 1967. So, we have now
brought this legislation to extend the provisions
of that Act to Jammu and Kashmir. This is
an enabling measure and I hope it will be
passed unanimously, With these words, 1
move this motion.

MR. DEPUTY.SPEAKER :
moved :
“That the Bill further to amend the
Drugs and Cosmetics Act, 1940 as passed
by Rajya Sabha, be taken into considera-
ti.m."
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MR. DEPUTY-SPEAKER :
separate thing. It is a larger thing.

SHRI R. V. BADE : I want to say that
article 370 is there and that is why all this
difficulty. That is my criticism.
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‘T'he subject matter of that Act falls under
entry 19 of the Concurrent List which has
been made applicable to that State only in
1967 by the Constitution (Application to

J and Kashmir) Second Amendment
Order, 1967.
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